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| :RESI{NDENTS The Supdt;of'POSt of fices,Raichur and;another.
To !
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1, i §ri.8.K, Nohlyuddin &dvocate,
i No,11,Jdeevan Buildings,
x Kumaraperk East, Bangalore-1.
i
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[T SubJect.- Forwardlng copies of the Cmders passed by the
| Central Administrative Tribunal, Bangalore—38. '
! | mmmXXX—— -

I;ﬁ Please find enclosed. herewith a2 copy of. the Order/

Stay Qrder/Int(rlm Order, p@ssed by thls Trlbumal in the abova A
20-03-1995. ' A

mentloned appllcatlon( ) cn

vyl .




CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE BENCH:BANGALORE
ORIGINAL APPLICATION NUMBER 966 OF 1995
- MONDAY, THIS THE 20TH DAY OF MARCH,1995.

Mr.Justice P.K.Shyamsundar, ' Vice-Chairman.

’ Mr. T.V.Ramanan, ‘ .~ +o Member(A)

‘Kulakarni Raghavendra Rao,"

' Aged 44 years,

:S/0° Sri Rama Rao,

‘Postal Assistant {LSG),

Raichur-H.0. - ‘ ' .. Applicant.

{By Advocate Shri S.K.Mohiyuddin)
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f1. Superlntendent of Post Offices,
Raichur.

1 2 D1rector of Postal Services,
C KvReglon, Dharwaa. - S .+« Respondents
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We think it approprlate to dlrect the appllcant to make

. .an appllcatlon before the Appellate Authority before whom the
 appeal proceedings against the impugned order are stated to
be pénding and seek for ‘stoppage of the recovery of the amount

, specified in the impugned order. It is an axiomatic principle
P :

of law in that the authority who has the power to pass a larger

order has Cer;ainly the power to pass a lesser one. The Appel-
(
late Authority wno is vested:with the rlgnt to sustain or set

a51de the order of penalty, surely can stay the order imposing
3~\the_penalty Dy way of 1nter1m measure. The apprehen51on ra;sed:

;  %y Mr. S.K. nonlyuudln, learned counsel for the applicant that
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the Appeilate Authori‘ty' may bemoan the lack " of _'authoi‘vityv for -
. issuing a stay of the limpugned order, ' we t}hink»,”?.is not well
founded. In the circumstances, we- dispose 6fvthis‘.r applica'tioh”

with a direction to the applicant to make an appropr'i_ia.te ‘applica-

tion for stay of the "impugned re\cove’ry before the Appellate g

 Authority and await orderé thereto. Furnish "‘a' copy of this |

“order to Mr. Hohiyuddin for information. _
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T MEMBER(A) ;
Contral Administrative Tribunal
Bangalore Bench:
Bangalore
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